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BEFORE THE NATIONAL GREEN TRffiUNAL, 

EASTERN ZONE BENCH, KOLKATA 

[Original Application No. 49 of 2025 (EZ)] 

IN THE MATTER OF: 
Manbodh Kumar ..... Applicant 

Versus 
State of Bihar & Ors. ..... Respondents 

REPLY !RESPONSE FILED BY THE RESPONDENT N0.12 

i.e. GUPTA NUTRITIONS PVT. LTD. 

MOST RESPECTFULLY SHEWETH: 

1. That the present Reply/Response has been filed by the 

Respondent No.12 i.e. Gupta Nutritions Pvt. Ltd. [hereinafter 

referred to as the "answering Respondent"]. That the answering 

Respondent is filing this present Reply/Response through its 

Director, namely, Sh. Sanjeev Kumar Munka, who vide Board 

Resolution dated 02.05.2025, has been duly authorized to sign & 

verify this present Reply/Response, to file documents, to sign 

Vakalatnama, to depose before this Hon'ble Tribunal and to do 

all such other act ( s) as may be necessary for this present 

Reply/Response. Board Resolution dated 02.05.2025 is annexed 

as Annexure: R12/A. 

2. That at the outset, the answering Respondent denies each & all 

the statements, averments and allegations contained in the 

captioned Original Application filed by the Applicant (pertaining 

to the answering Respondent) which are contrary to or 

inconsistent with what has been stated herein below and the said 

contents are deemed to be specifically denied and set traversed in 

seriatim. That save & except what are matters of records and what 

has been specifically admitted hereinafter, each and every said 
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allegations, statements, averments and contentions made in th~ 
captioned Original Application filed by the Applicant are hereby 

denied 

3. That the answering Respondent is a company registered under the 

Companies Act, 1956 having its Registered Office at: Nasriganj, 

Danapur, Patna, Bihar- 800 012. That the answering Respondent 

was registered on 20.12.1995 and has started its production on 

20.10.1997. That the answering Respondent is a medium scale 

industry duly registered with the Ministry of Micro, Small and 

Medium Enterprises. Copy of the UDY AM Registration 

Certificate of the answering Respondent is annexed as 

Annexure: R12/B. 

4. That the answering Respondent is engaged in the business of 

manufacturing & sale of Maida, Sooji, Atta (Flour) and Bran. 

That the Flour manufacturing process involves several key 

steps, starting with cleaning the raw material i.e. wheat with the 

help of pneumatic system in order to reduce the chances of 

leakage of the dust particles in the environment and conditioning 

the grain, followed by grinding, separating, and finally, sifting 

and blending the Wheat flour i.e. Atta, Maida, Sooji and Bran 

and, thereafter, packaging the same for delivery for sale 

purpose. That the entire milling process system of the answering 

Respondent is on pneumatic system so there is no chance of 

leakage of dust, husk and refined wheat products in the 

environment. 

5. That the answenng Respondent is a compliant unit and is 

operating its unit with all the necessary permissions, licenses, 
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Consent to Operate and/or No Objection Certificates (NOCSC) 

That the answering Respondent is duly following all the 

directions /guidelines issued time & again by the statutory 

authorities and is following all the law which are necessary to 

operate the industry. That the answering Respondent carries out 

its operation in such a way so as to protect & preserve the 

environment and also is committed to deliver to the consumer, 

products that meet high quality specifications for which very 

stringent quality measures are followed by the answering 

Respondent in its various stages of the manufacturing process. 

6. That the answering Respondent have valid consents both under 

Section 25/26 of the Water (Prevention and Control of Pollution) 

Act, 197 4 as well as under Section 21 of the Air (Prevention and 

Control of Pollution) Act, 1981 issued by the Bihar State 

Pollution Control Board, both of which are valid till 16.02.2030. 

Copy of the Consent to Operate dated 17.02.2025 under Section 

25/26 of the Water (Prevention and Control of Pollution) Act, 

1974 is annexed as Annexure: Rl2/C. Copy of the Consent to 

Operate dated 17.02.2025 under Section 21 of the Air (Prevention 

and Control of Pollution) Act, 1981 is annexed as Annexure: 

Rl2/D. 

7. That the answering Respondent have No-Objection Certificate 

(NOC) for Ground Water Abstraction issued by the Central 

Ground Water Authority (CGWA) which is valid till10.02.2027. 

Copy of No-Objection Certificate (NOC) for Ground Water 

Abstraction issued by the Central Ground Water Authority 

(CGW A) is annexed as Annexure: R12/E. 
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8. 

. rt0 
That in order to control the air pollution, the answering\../ 

Respondent has installed 3 (Three) Pulse Jet Bags Filters (dust, 

husk and refined products collection machines) which are of 

higher capacity of the installed capacity of the answering 

Respondent and are used for the purposes of dust collection at the 

time of manufacturing process. That the entire milling process of 

the answering Respondent is on pneumatic system so there is no 

chance ofleakage of dust, husk and refined wheat products in the 

environment. That further, the answering Respondent has 

installed a big covered shed on the roof of its factory for any 

leakage due to any electric interruptions. Photographs of the 3 

(Three) Pulse Jet Bags Filters and covered shed on the factory's 

roof are collectively annexed as Annexure: Rl2/F (Colly). 

9. That the answering Respondent is a Zero Liquid Discharge (ZLD) 

unit and there is no discharge of any water waste as well as no 

emission. That as a matter of fact, the of dust, husk and refined 

wheat products generated during the manufacturing process of 

the answering Respondent, are saleable goods and are sold by the 

answering Respondent to various vendors. That there is no use of 

any chemical or utility other than electric power in the production 

process of the answering Respondent. Copies of the Sale Receipts 

dated 03.04.2025, 28.04.2025 and 16.05.2025 for the sale of 

residue of wheat i.e. dust, husk and refined wheat products 

generated during the manufacturing process of the answering 

Respondent are collectively annexed as Annexure: Rl2/G 

(Colly). 

10. That the answering Respondent, being a responsible corporate 

citizen, keeps a regular check by itself on the pollution control 
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equipments installed by it in its unit and regularly analysis th(!:J 
parameters of air, drinking water and noise levels nearby the unit 

ofthe answering Respondent. That various test reports shows that 

the parameters of air quality, drinking water as well as noise 

levels are well within the prescribed limits and, therefore, the 

answering Respondent is duly complying with the environmental 

norms. Copy of the Test Report dated 16.04.2025 of the drinking 

water sample issued by Qualissure Laboratory Services, Kolkata 

is annexed as Annexure: R12/H. Copy of the Test Reports dated 

24.04.2025 of the ambient air samples issued by Pheet Lab Pvt. 

Ltd., Patna are collectively annexed as Annexure: R12/l (Colly). 

Copy of the Test Report dated 24.04.2025 of Ambient Noise and 

DG Noise issued by Pheet Lab Pvt. Ltd., Patna are collectively 

annexed as Annexure: R12/J (Colly). 

11. That from the afore-mentioned facts, it is clear that the answering 

Respondent is a compliant unit and is operating its unit with all 

the necessary permissions, licenses, Consent to Operate and/or 

No Objection Certificates (NOCs ). That the answering 

Respondent is duly following all the directions /guidelines issued 

time & again by the statutory authorities and is following all the 

law which are necessary to operate the industry. 

12. That as far as the allegation raised by the Applicant in the 

captioned Original Application with respect to the industries 

being run in "residential area", it is submitted that, as mentioned 

in the foregoing paras of this present Reply/Response, the 

answering Respondent was registered on 20.12.1995 and has 

started its production on 20.10.1997. That at the time the 

answering Respondent has established its industry in 1997, there· 
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was no residential bouse nearby the industry of the answerin~ 
Respondent. That, moreover, the answering Respondent is 

regularly paying its Property Tax to Nagar Parishad Danapur 

Nizamat. Copies of the Property Tax Payment Receipts dated 

12.03.2024 and 16.10.2024 are collectively annexed as 

Annexure: R12/K (Colly). 

13. That, moreover, there are approximately 9-10 industries in the 

area concerned, however, the Applicant has impleaded only 5 

industries in the captioned Original Application. That the 

Applicant has not impleaded the remaining industries in the 

captioned Original Application for the reasons best known to the 

Applicant. That as far as the answering Respondent is concerned, 

the test reports annexed by the answering Respondent along-with 

this present Reply/Response clearly shows that all the parameters 

of air quality, drinking water as well as noise levels are well 

within the prescribed limits. That, therefore, the pollution, if any, 

cannot be attributed to the answering Respondent as alleged by 

the Applicant in its captioned Original Application. 

PRAYERS: 

In the facts and circumstances as stated above, it is therefore, most 

respectfully prayed that this Hon'ble Tribunal may graciously be 

pleased to: 

(i) Dismiss the Original Application being O.A. No. 49 of2025 (EZ) 

titled as "Manbodh Kumar Vs. State of Bihar & Drs." filed by 

the Applicant in as far as it is related with the answering 

Respondent i.e. Gupta Nutritions Pvt. Ltd.; 
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Pass such other/:further order(s} as this Hon'b)e Tribunal may deem fit 

and proper in the facts & circumstances of the case. 

Place: J<;_o l...~A't~ 
Date: db I JiJ...~ 

THROUGH 

GUPTA NUTRITIONS il\'T.l. TO 
~\AV\V~, 

Director 

RESPONDENT NO.l2 

ANUBHA V ANAND ARON, ABHINAV ANAND 
(Advocates for the Respondent No.12) 

A-901, Apex Golf Avenue, Sector- I. 
Greater Noida (West), U.P.- 201 306 

~ob: 9811764256,9582416270 
Email: abhinav .Jegal@gmail.com 

43



l, ifl(atc ~o. 

. - , 

"J 

,.. I 

I ·~ 

... 

INDIA JUDICIAL 

GOVERNMENT OF BIHAR 
e-Court Fee 

·rritlcatc Issued Date & Time 

•JUnt Reference 

: BR·JS·I'-41RQRJMQ)6BGVI<J 

: 16-05--0-5 08:53:02 

:NA 
· •cnption of Oocunwnt 

auH' of Litigdnf 

'\mount 

1\mnunt in Words 

BR-JS-NJRQRJMQJf>BGVKJ 

1tutory Alert: 

® 

h•u..S Al 
·l'l:u, l'llllhJI"I•~ ~>•uh ... t n Clp .._,._ .. lAd 
Paun•·Aonnn t 
lo1Hf2'72.U/'i'lOn I ~•1 

1. The authetlcity of this certificate should be verfied at hltps:lllndiadig italstamps.pitneybowe~;.com/ or using Mobile dpp. 
Any discrepancy in the deatils on this Certificate and as available on the website/Mobile App renders it invalid. 

2. The onus of checking the legitimacy is on the user of the certificats. 
3. In case of any discrepancy please inform tho competent Authority. 

-......., _____ --- ---

44



T~ - \·HI.HRE:-t ,, I ' 

; ~ .. ~=-/{·;~-;- --- \ ·~ ~ 
BEFORE THE NATIONAL GREEN 1 " '~::~~ ~~~ BIHAR : 
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l
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.;__• '--...l--_ [Original Application No. 49 of2025 L .~ ~~~,I.~J~_ffl ~~~~lll~lll~!lliiiHII I 
~ 15 f '::S.. . ·.:> .. 

..--- ___?.: ... -J-114 T1ti MATTER OF: . o ,,..-- ' ~~ .. 

, 
1 

Manbodh Kumar •.... Applicant -~' 
Versus 

State of Bihar & Ors. . .... Respondents 

AFFIDAVIT 

I. Sanjeev Kumar Munka aged about 68 years S/o Late Sh. Basudeo Prasad Munka. 

Director of Gupta Nutritions Pvt. Ltd. having its Registered Office at: Nasriganj, 

Danapur. Patna. Bihar- 800 012 (the Resppndent No.12 herein) do hereby solemnly 

aiTinn state as under:-

] . That I am the Director of Gupta Nutri'Nons Pvt. Ltd. (the Respondent No.l 2 

herein) and I am well conversant with the facts of the case. as such I am 

competent to swear this affidavit. 

2. 

3. 

That the accompanying Reply/Response has been drafted by my Counsel under 

my instruction and the content of the same have not been repeated herein t()r the 

sake ef bre\ ity and the same ma) kindly be read as part and par~.:el of the present 

Atlidnvit. 

That I have read and understood the content of the accompan~ ing Repl~ Response 

2025 that the contents of the above affidavit arc true 

and correct to the best of my knowledge and belie[ No part of it is false and nothing 

material has been concealed therefore. 

I 

tJ t-1 -
J f 

OEPONENT 

"'\ t" t I 
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ANrJIL"I.Il II£'. R l lj~IN NO. U00211BR1995P'<:;JJ~ 
PAN No AABCG4315N 
GST No: 1 OAABCG43 5N 1 ZX 

BOAR]) RESOLUTION 

CERTIFIED TRUE COPY OF THE RESOLUTION PASSED AT THE MEETING OF 
TilE BOARD OF J>IRECTORS OF GUI,TA NUTRITIONS I)IUVATt: LIMITED 
HELD ON 02-05-2025 AT ll.OOAM AT THE REGISTERED OFJ<'ICE OF THE 
COMPANY AT NASRIGANJ, DANAPUR, PATNA-8000212 

CIN No. U002 t 1 BR 1995PTC006931 

Resolution to Authorize Mr. Sanjeev Kumar Munka, Director of the 
Company to Appear Before the National Green Tribunal, Kolkata 

.. RESOLVED THAT Mr. Sanjecv Kumar Munka, (DIN No.00463739) Director 
of the Company, Son ofLate Basudeo Prasad Munka aged about 68 years old, be 
and is hereby authorized to appear, represent, and act on behalf of the Company 
before the Hon'ble National Green Tribunal, Eastern Zone Bench at Kolkata, in 
all matters concerning the Company, including but not limited to submissions, 
pleadings, affidavits, replies, and other necessary documentation." 

"RESOLVED FURTIIER TllAT Mr. Sanjeev Kumar Munka, (DIN 
No.00463 739} Director of the Company is hereby empowered to appoint 
advocates, legal representatives, and take all necessary actions as may be required 
from time to time in connection with the said proceedings." 

"RESOLVED FURTHER THAT Ashwani Gupta, (DIN No.00007219) Director 
of the Company, of the Company be and is hereby authorized to issue a certified 
true copy ofthis resolution to any concerned authority or individual as may be 
necessary." 

For and on behalf of 
Gupta Nutr" ·ons Private Limited 

~/ 

(ASHWANI GUPTA) 

Director 

DIN No.00007219 
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ANNE XVRE . R 12 I f3 

TVPE OF E~l ERI'RISE 

l 'D\'.\\1 RH;ISTRAI 10:\ 1\l'\iSER 

NAME OF El'I.'TERPRISE 

NAME OF lTNITS 

OFFICAL ADDRESS OF 
ENTERPRISE 

DATE OF INCORPORATION I 
REGISTRATION OF ENTERPRISE 

DATE OF COMMENCEMENT OF 
PRODllCTION/BliSINESS 

NATIONAL INDliSTRY 
CLASSIFICATION CODE(S) 

DATE OF UI>YAM REGISTRATION 

MEDIUM MANUFACTURING 

UDYA M-BR-26-0008964 

MIS GlTPTA NlTTRITIONS PRI\:o\TE LIMITED 

General 

Flalllloor/Bie><k No. NA N&DH or P re ...U.JI Build in& Gupta Nutritions Printr limited 

Villa&efl'ow n Du apMr Block Danapur 

Rood/Stre<t/Lane BiKoit Factory Road City Pam a 

Slat. &m AR District PATNA, Pin 8000 12 

Mobile 9334113379 Email: e;uptanutritionstW:mail.com 

20/12/1995 

20/10/1997 

NIC 1 Dialt NIC 4 Dislt NlC 5 Dislt A<tlvity 

10 • Muur_,.. orroed prodii<U 1061 ·--... or,.-., miU producll 10611 - Flour onillinc MuofoctUrn 

27101/2021 

Disclaimer: This is computer generated statement, no signature required. 

For any assistance, you may contact: 

I DIC 

2. MSME-01 

PATNA 

PATNA 

Printed from https:/iudyamregistration.gov. in 

Visit: -.msme.gov.in ; -.dc:msme.gov.in ; w-.champlons.gov.in 
--

~~: ~ (~ 0 f', ,. • '· u @mlnmsme & 00 @milim~lfll~~ns 

81 
CHAM 101 

with the 
Ministry of 

MSME 
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Type of Enterprise MEDIUM Major Activity Manufacturing I 

Name of Enterprise 
MIS GUPTA NUTRITIONS PRIVATE 1 

Type of Organisation Private Limited Company LIMITED 

M/S GUPTA NUTRITIONS PRIVATE 
I 

Owner Name PAN AA8CG431 5N 
LIMITED ---

ITR for Previous Year Yes ITRType ITR- 3. 5. 6 

I Do you have GSTIN Yes Mobile No. 9334113379 

Email Jd guptanutritions@gmail.com Social Category General 
- --

Gender Male Specially Abled(DJVYANG) No 

Date of Incorporation 20/12/1993 
Date of Commencement of 20/10/1997 

Production/Business _j 

Bank Details 
---, 

Bank Name hdfc bank I 
IFS Code HDFCOOOO I 86 I 

~ 

Bank Account Number 5020004618401 I 

Employment Details 

Investment in Plant and Machinery OR Equipment (in Rs.) 

Written Down Value (WDVl as on 31st March of the Previous Year 2018-19 (A) 14416267 
-

Exclusion of cost of Pollution Control, Research & Development and Industrial Safety Devices during 2018-19 0 

Net Investtnent m Plant and Machinery OR Equipment[( A)-(8)] 14416267 

~ ·-f- · -
Total Turnover (A) during 20 I 8- I 9 866449131 

1----· --- ---
Export Turnover (8) during 2018-19 0 

=J Net Turnover [(A}-(B)] 866449131 

llnit(s) Details 

SN llnitName Flat Building Village/Town I Block Road City Pin State I District 

I 
GUPTA NUTRITIONS PRIVATE 

NIL 
GUPTA NUTRITIONS PRIVATE NASRIGANJ, 

I 
BISCUIT FACTORY 

PATNA 800012 BIHAR ! PATNA LIMITED LIMITED DANAPUR ROAD. . .L______! 

Official address of Enterprise 

I Flat/DoorfBiock No. . NA II Name or Premises/ Building I Gupta NutritiOns Private Limite~- I 

Villagr/Town ~ Danapur II Block I Danapur ..! --
Road/Street/lane ' Biscuit Factory Road II City ,, Patna 

I 
-·-·· -· ... 

State : BIHAR J~~ ~TNA. P;n : 800012 
J . 

I ~oblle ---· _______ j933~~ _______ JlE~ail:_ ~~utntlons{~lgmall .com 
" -------

National Industry Classification Code(S) 

I ~I Nic 1 Digit _________ ...Ji,j._N_ic_s_o_i_&i_r ______ __,l~-- _____ 1 

48



CC]'~""jt_O ___ M_an_ufa-:-crure--o-f-food--pr-od-a.u-c-ts------,,r-lt..,..06-I---M-an-ufa-c-lllrl:--of-gnun-.-m-,-.u-p-roduc--ts-------,,,,..,,-06-l-l---F-Io-ur-m-i-ll-in-g-----,ll~ I 

Are you interested to get registered on Government e-Market (GeM) Portal Yes I 

Are you interested to get registered on TReDS Portals( one or more) No 

DIC PATNA j 
MSME-DI PATNA I 

Date ofUdyam Registration 27/0112021 
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---
IHAR STATE POLLUTION CONTROL BOARD 

PARIVESH BHA WAN, PLOT NO. NS-B/2, PALIPUTRA INDUSTRIAL AREA 
PATLIPUTRA, Patna- 800 010 

Ref. No.:- '3 b &- Patna, Dated:- t ~ .-()2 ~J-.6 

DISCHARGE CONSENT ORDER 
With reference to the on-line application no.- I 0506035 dated 06.02.2025 and all 

document affidavit of M/s Gupta Nutritions Pvt. Ltd., 1 D, Durga Vihar Apartment, S.P. 
Verma Road, Dist.-Patna; for consent under sections 25/26 of the Water (Prevention & 
Control of Pollution) Act, 1974, he/they is/are granted consent to operate his/their 'Flour Mill' 
unit (Capacity:- Atta, Maida, Suji & Bran- 250 MT/day) Mauza+At-Nasriganj, Danapur, 
Dist.-Patna-800012; for the period of five years from the date of issue with the following 
conditions:-

That, he/they shall not make any alteration, addition, deletion or modification in the 
plant without the prior clearance from the Board and shall also abide by the obligations 
under sections 24, 31 and 33A of the Water (Prevention & Control of Pollution) 

Act, 1974 and further shall extend co-operation to the Board in performing its functions 
entrusted under sections 20,21,23,30 and 32 ofthe Act; 

2 That, he /they shall comply with the requirements of rule 14 of the Environment 

(Protection) Rules, 1986; provisions (whichever applicable) of the Hazardous And 
Other Wastes (Management and Transboundary Movement) Rules, 2016, rules 
4,5,7,8,10,11,12,13,15 and 18 of the Manufacture, Storage and Import of Hazardous 
Chemical Rules,l989; and the provisions of the Public Liability Insurance Act,1991, 
whichever is applicable; 

3 That, he/they shall monitor his/their effluent(s) regularly and maintain its quality in 

conformity with Board's standards and shall produce its proof, as and when asked for; 
4 That, he/they shall submit application for consent again 30 days before the expiration of 

the period of consent" or within 30 days from the date of receipt of this order, whichever 
is applicable; 

5 That, the discharge of trade effluent, if any, shall conform to the standard as prescribed 
under the Rules; 

6 That, they shall have to comply with provisions made under the E (P) Rules, 1986 vide 
notification No.- G.S.R 152(E), New Delhi, dated 16.03.2012 which are as under: 

(i) That, storm water for a unit (having plot size at least 250 square meters) shall 
not be allowed to mix with scrubber water, effluent and/or floor washing; 

(ii) That, storm water within the battery limits of a unit shall be channelized through 

separate drain/pipe passing through a HDPE lined pit having holding capacity of 

10 minutes (hourly average) of rainfall and they shall comply with effluent 

standards as prescribed under the Rules as below; 

Parameter Limiting value for concentration in m__&J, exce[Jt for_gH 
Inland surface water Public sewer Land for irrigation 

pH 5.5-9.0 5.5-9.0 5.5-9.0 
Suspended solids 100 600 200 
Oil & Grease 10 20 10 
BOD (3 days at 27"C} 30 350 100 
COD 250 - . 

Page 1 of2 
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7 That they shall ensure that the solid waste generated is not thrown, burnt or buried 
on streets, open public spaces outside the premises or in the drain or water bodies; 

8 That, the Environmental Statement as prescribed in theE (P) Rules, 1986 [see rule 14] 
for the each financial year ending the 31st March, shall be submitted by the month of 
September every year; 

9 That, in compliance of direction of the Hon'ble Supreme Court and vide Board's HQ 
ref. no.-2638, dated 09.07.2019, they shall make provisions for display of data outside 
main unit gate about quantity and quality of water discharge and air emission along with 
solid waste generated within the unit premises;That, notwithstand any thing stated 
above, the applicant unit shall abide by all the provisions of the environmental laws 
including policies and guidelines made there under; and 

10 That, this CTO is granted on basis of affidavit/undertaking up-loaded by the applicant 
and it is subject to the condition that in the event of any information/documents 
submitted by the proponent are found false or misleading at any stage, the CTO granted, 
shall be revoked and legal action shall be initiated. 

To 
Sri Sanjeev Kumar Munka, 
Mls Gupta Nutritions Pvt. Ltd., 
1 D, Durga Vihar Apartment, 
S.P. Verma Road, Dist.-Patna 

~\~ _ JJ:~~~ ~r 
\{\\r /f' 1 ,. 

(A. K. Gupta) 
Regional Officer, Patna 

E P ABX - 0612-2261250/2262265. Fax - 0612-2261 050 E-mail. msbspcb-bih@gov.in, Website & ht,p!/bspcb.bihar.gov.in 
(BSPCB-PC43) E:\computer\R 0, Patna\CTO (flour mill.w) 

Page 2 of2 
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. ArvNU.vR£' f<.JL)D r!(0 
~-RIHAR STATE POLLUTION CONTROL BOARD v 
~ PARIVESH BHA WAN, PLOT NO. NS-B/2, PALIPUTRA INDUSTRIAL AREA, 

I ";f PATLIPUTRA, Patna- 800 010 
Ref. No.-~ 0 Patna, dated- {~ ·-t:·)·-:J? 

EMISSION CONSENT ORDER 

With reference to the on-line application no- I 0506035 dated 06.02.2025 and all 

document affidavit ofM/s Gupta Nutritions Pvt. Ltd., I D, Durga Vihar Apartment S.P. Verma 
Road, Dist.-Patna; for consent under sections 2I of the Air (Prevention & Control of 
Pollution) Act, I98I, he/they is/are granted consent to operate his/their 'Flour Mill' unit 
(Capacity:- Atta, Maida, Suji & Bran- 250 MT/day) Mauza+At-Nasriganj, Danapur, Dist.­
Patna-8000 I2; for the period of five years from the date of issue with the following 

conditions:-

That, he/they shall not make any alteration, addition, deletion or modification in the 
plant without the prior clearance from the Board and shall also abide by the 
obligations under sections 22,23 and 31A of the Air(Prevention & Control of 
Pollution) Act, 1981 and further shall extend co-operation to the Board in performing 
its functions entrusted under sections 24,25 and 26 of the Act ; 

2 That, he /they shall comply with the requirements of rule 14 of the Environment 
(Protection) Rules, 1986; rules 4,5,7,9,10 and 11 of the Hazardous Wastes 
(Management and Handling), Rules 1989; rules 4,5,7,8,10,11,I2.13,15,I7 and 18 of 
the Manufacture, Storage and Import of Hazardous Chemical Rules, 1989; and the 
provisions ofthe Public Liability Insurance Act, 1991, whichever is applicable; 

3 That, he/they shall monitor his/their emission(s) and the ambient air quality from 
representative point regularly and shall maintain its quality in conformity with 
Board's standards and shall produce its proof, as and when asked for; 

4 That, he/they shall submit application for consent before 30 days before the date of 
expiration of the consent or within 30 days from the date of receipt of this order, 
whichever is applicable; 

5 That, they shall submit AAQ (Including noise) report every year within consent 
period; 

6 The bag houses, etc shall be connected to chimneys/stacks of 12 meters height or at 
least 02 meter above the top most point of the building or shed or plant in the industry; 

7 The unit shall channelize shop floor/fugitive emissions through a stack of 12 meters 
height or at least 02 meters above the top most point of the building or shed or plant in 
the industry; 

8 That, they shall submit monitoring report of all stack connected to bag house etc every 
year to the Board within consent period. Particulate matter emission from the stack 
shall not exceed 150 mg/Nm3 (for capacity 1 to 3T/hr) and 100 mg/Nm3 (for capacity 
> 3T/hr) as prescribed in the Rules; 

9 The unit should provide a closed room type enclosure for storage of outer 
shell/chillkalhusk collected (if any) and its blowing shall not be done outside /open 
air; 

10 That, diesel power generating sets (DG Sets), if any as source of power backup should 
be of 'Acoustic Enclosed Type' and shall conform to the Rules made under the 
Environment (Protection) Act, 1986. The height of stack of DG sets should be as 
under: 
Stack Height formula :-(ht of Building in meter+ 0.2-,JKV A) m; 

11 That, the maximum permissible sound pressure level for new D. G. set shall be 7 5 dB 
(A) at 1 meter from the ertclosure surface; 

12 That, That, the Environmental Statement as prescribed in the E (P) Rules, 1986 [see 
rule 14] for the each financial year ending the 31st March, shall be submitted by the 

month of September every year;;} 

L~----
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13 That, the unit shall installed adequate fire fighting arrangements in the unit as per the 

norms of fire fighting department before commissioning ofthe unit; 
14 That, Tree Plantation shall be done and maintained; 
15 That, in compliance of direction of the Hon'ble Supreme Court and vide Board's HQ 

ref no.- 2638, dated 09.07.2019, they shall make provisions for display of data outside 
main factory gate about quantity and quality of water discharge and air emission along 
with solid waste generated within the factory premises; 

16 That, notwithstand any thing stated above, the applicant unit shall abide by all the 
provisions of the environmental laws including policies and guidelines made there 
under; and 

17 That, this CTO is granted on the basis of affidavit/undertaking up-loaded by the 
applicant and it is subject to the condition that in the event of any 
information/documents submitted by the proponent are found false or misleading at 
any stage, the CTO granted, shall be revoked and legal action shall be initiated. 

To 
Sri Sanjeev Kumar Munka, 
Mls Gupta Nutritions Pvt. Ltd., 
1 D, Purga Vihar Apartment, 
S.P. Verma Road, Dist.-Patna 

EP ABX - 0612-2261250/2262265, Fax - 0612-2261050 E-mail- msbspcb-bih@gov.in, Website & http://bspcb.bihar.gov.in 
(BSPCB-PC43) E:\computer\R 0, Patna\CTO (flour mili.A) 

Page 2 of2 
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\.fffil~ 

~Win~ 
aa~. '=JG't~ 
affi" TfTrr ~ ji)1WJ 
~~~~ 
Government of India 
Ministry of Jal Shakti 

Department of Water Resources. 
River Development & Ganga Rejuvenation 

Central Ground Water Authority 

<~ Ptctii-8l ~ ~ vmur 'Q';J) 
NO OBJECTION CERTIFICATE (NOC) FOR GROUND VfAIER ABSTRACTION 

Project Name: 

Project Address: 

Town: 

District: 

Pin Code 

Gupta Nutritions Private Umited 
- ·-

Biscuif Factor'y Road, Nasriganj, Danapur 

Dinapur Nizamat (nagar 
Parish ad) 

Patna 

Block: 

State: 

Dinapur 

Bihar 

Commumcation Address: Biscuit Factory Road, Nasriganj, Danaput, Dinapur, Patna, Bihar- 800012 

Address 'lf CGWB Regional Office : Central Ground Water Board Mid Eastern Region, 6th &amp;amp; 7th Floor, Lok 
Nayak Jai Prakash Bhawan, Frazer Road Dak Banglow, Patna, Bihar- B00011 

1 NOCNo.: CGWAINOC/IND/REN/1/202411 017 4 2. Date of Issuance 19/1112024 

3. Application No.: 21--4n92/BRIIND/2021 4. Category: Safe 

5. Project Status: Existing Ground Water 

7. Valid from: 11/02/2024 

9. Ground Water Abstraction Permitted: 

Fresh Water Saline Water 

(GWRE 2023) 

6. NOC Type: 

6. Valid up to: 

Dewatering 

Renewal 

10102/2027 

Total 

m'/day ma/yeur m3/day m3/year m3/day m3/year 

50.00 18000 LlO 

m3/day 

50.00 

m3/year 

18000.00 

10. Details of ground water abstraction /Dewatering structures 

Total Existing No.:O Total Proposed No.:O 

OW OCB BW TW MP MPu OW OCB BW TW MP 
'OW- Dug W'!lll; DC8·Dug-c riT'-8ore Well; BW-Bore Well; TW-Tube Well: MP-Mine Pit;MPu-Mine Pumps 

11 . Ground Water Abstraction/Restoration Charges paid (Rs.): 54750.00 

12. Environment Compelrsation (if applicable) paid (Rs.): 0.00 

13. Number of PiezometHrs(Observation wells) to be No. of Piezometers Monitoring Mechanism 
constructed/ monitored & Monitoring mechanism. 

MPu 

Manual DWLR"* DWLR With Telemetry 
"DWLR - Digital Water L ~vet Recorder 1 1 0 0 

(Compliance Conditions given overleaf) 

This is an auto generated document & need not to be signed. 

18/11 , ~QT\RJ,lfl"{~tn)~·. ~~- 110011 I 18/ll,llamnagar Housc,l\bnsingh Rnlld, New Oelhi·IIOOII 
Phone: (01 I) 23383561 Fn: 23381051, 233867-IJ 

Website: C!IWa-nnc.gov.ln 

Tif4t "«<li .. ifiiR lf.itl) 
!'.Wt~ WA Tt.R -s.w.: t.IFI:. 
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Valldltv of thb II!OC :~JI'1;sll tM •ubj•ct to :::ompUanc.e or t~a lollowlng eondltlons: 

Mand~ory conc.lllior.a: 

1) lnolllllauun "' lam/lfll" proof digdlll Wll!orlloW meter Wllh 181em<!lly on altho abstrac1ion ftur:1uf'O{o) ohal be "*'~o1ory fat all uoeiS -lUng No ~n C-le and lniOnatior> ~ :hel< 
installlnior :~h.1n iB- ttrntm.tnicatiJd to llwr (..GWA wfthk130 d.evs or grant of No Objedian Cerfifi"'.ate. 

2J Proponer..hl r.nnll mandalDnly gel \o4tille' now n-.etet caltbra~ from an authorized agency or ce h • year. 

3) Oooooruc!Kin t1 plJrpoe&-buiU observa:iOn wells (plazome~J for grt~<~nd we"'r levol moniiDnng ohall bo mandaloly as per Seebon 14 of Guidelines. Water I"""' data shai ba made •••ioble to 
CGWA tt....llflh web p<l'lal. DelaRod yudohneo fat comltlJCI!on ol plez<>mOIBI'S ""' given In An• eJ<~Jre-11 of the gwdellnes. 

-1) Pm~""""~~~ •1011 •nonolor quality u• 9round wa~er 11om the absln!ction SINCIUre(a) once in a jf!llr. Wolar a.amples from bore wellslwbo wells/ dug wells snail be collecled during AOOIIM"Y evory 
v""r •nd nnatvs• 1'" t<ABL "'""'-d~•cllr,, .. -ntoflas for buie parameten; (catioru> and onions), t-..11)' melais, peoflcld'e&/ org8r1ic compounds etc. W*' quaHty data .,.w be mode a ... ~3ble Ia CUWA 
1/waugt. ~ wah <vtol 

5) In ca.., of m"'1111 ptOJecl!;. nddlllon;;l ~.~ywello sllal be eslllbflshed In consultation wllh the Ragoonal O~eclor. CGY.tl lor ground""'''" I<Wel moniloring lour (~J limes a year (January, May AIJilll"l 
;,n(t f-t. ~111Jitf")t •J'Iftt U wefl ~ ~fTN lW'IS$ of lhe mfne 

111 I • .f mu,aog t"OjGOIIhe hnn h. oil .ubmll wo"'r quol>ly nopor! ol mine <ischargelseepa?O from Go\ll approved/ NABL 3CC(l)dftad lab. 

11,.. ormah.'lll reJ)<tt compliance ol II>: NOC r:onllltJon& onli,.ln the website (-.cowa·noo.y<N.in) wilhfn one year from the d* ollsSU6ollhls NOC 

b ...., ... Ill• ' '"<.llt!Q ground wot,. "' .-.r ...... oi!OO nl3id shall undetlake onnlf1llwal8r &Wil """"gh cehllled audll<n and subm~l ntports Within- rnonlho ol wmpi1~an of tl>e ume to 
CG\,,.... .:.Jir.t d11 vlu!ilhitt' 11lwl bll nwu.ve-J to reduce U"l&tr ground watet Ll3e by atlee.r20% OYet !he: next thrH years t,tvough approprlle mean& . 

• .: 0111 ronvwel can be autrn.,,,d rine from 00 days before lhe eorplry of NOC. Gmun<l- wl1hdraloval, II any, afler 8lC11l'Y al NOC shall be illegal & liahle fat legal adlon •• I* pruylsjons 
... • e t!'!WIIl•~ "l tMc:'&wi) Al:l, 1085 

NOC -,ui:Jiecl to pnrva~ (-:ldr911'Stata Gowmment rule.lllawsfnorms or Court DJ~ Jelaled to c:on.lr\letlon of tube weMiground water a'Ostracllon :sttucture I~ or corrser.;aOOcl 
1 .n.tJ ~ of erftv•nt'-' Uf' '"''f .. l h ma\tor as applicable. 

11et h-nglt> the prem&a 81 per the e1QSIIng ~g bye laws In the prem~se. 

•• .._.,ry m&OSLW'e51o pro~l contamination 111 gtrund ,...,.,.. '" lhB p.ernlses falling Wlllc:lllhe firm shall be responsible 10' any c:ono;equenceoltrioing 

o( 1• .stnos 111&1 nelil!efo. • ·~olamnate ttl<! ground waler, no ntc:llarge measures •...tl be ta~en up by the r,.,. rnside the plan! pnon1lsoa. The runoff genaratod from lne roc1lop snal be 
-e...crraal u;,r: by tht' · 

>I•. roqu•""""'' 1 _,far greenbeh (nortlculwre) snail be met loom nocydlod lteoted w-water. 

JC ,. lo• r.t>stn• ""'"" weler and the existing-· r•l Is /are l'iefdlflll .,.,.~water, the ume shall be sealed and new wbewefl(s) lapping sal'"" water'""" t.h<ll bo-
nQlths r>' liwlat ~• otNOC. The firm"""" IJI&o..,.._ ••le disposal of""'"" rasidtJe, ffany. 

;JJ1..Uaort&n 10RoiA ..1-d walef Ina, the rtlline pll it -any, r.hall be repc:ll1lld 10 N: concerned R.glooal OirectDr, Central Ground Water Board. 

1 ar.,., NOC os, ""' applicant Sllaft be liable to pay the penaffles"" "'" Section 16 of Guidelines . 

..ms of their ollligallon J reqUll8ment to obtain other Slr..Jtety and odmlnlllnltive clearenCH 11om apPIOCJnato aLIIhOtilles 

-1\JC doos nc>1 • 1, •:rt olhet stoiUIO"J I aanvnl..,.,.e clearances shoO be •ntord to file projoct by the concemod authoflllea Such aulhart\im \IIOUid C<lNiider the f'lllect on 
~nWn:.i neNOC. 

.,. ,_ _,..~lop ,.,.,.. o1 the indUslly will have to apply fnr lncar):lo<olkr> r:J necessary c:llangesln the No CJblec;Don Cer!ifa110 With documentary proof wliOin 60 days altaldng 
Dte1111.., .. 

~.-. tr~:atle 
iM/(yO:JtKI w~t· 

"'ojutl~<:e to the dlracUons ol the Hoo'ble NGT/oourt onllm In ctlSes refalnd to ground walar or any other rafeiM matt.,... 

.<:lad anifJCI8J recharge strLJCtures '" compliarc:o of the 'IIOC granted lD them pr...rou.ly and have alr&iled rebate of upto 50,_ (fofty -tl"' :he ground 
•'ot"aGon c:harge5. shall continue to regularty malntaff' arY.oi!l reohatge atructures. 

.>nd ""'"'r pollullnn e.g. T"fWWInQ. Sfaughlar Houaes. D 1e Chemic81/ P8tracnemicel, Coal wuheries. pharmaceutical, other narartlou• Lnl15 etc \88 per 
'lead piQtecl<on meoaut'tl$lo........, pnwenllon of gn:~'ld w*"r pOllution as per Aon8lCuntlll of tile Q\lldelines. 

•"'"& grouncl Will&r ab8tniellon ol more then 20 m31aa, Me firm/entity..,.. ensur1> unplementatlon of duol wal8f BUj)jlly s)'Oiem In the project• 

P&ndnV area must t>e tovered 1M!h W•rloclurlQipe:fot nd ties or Diller suitable meeout11a to ensure groundwater l"lltra.....,rveellllQ 

n;ng prnjecls, the projecl-t shall use tho ad1r..,~e dewatering hod'lnofogy (by conatrudlon oloortes of dewatering ebllraction Slrllduroo) to avotd 

lhe condllloos menlionod lrllhe Public notice dal\od 27 01.2021 laVing which ponoltyiECicaooelallon ol NOC •holl '*Imposed •• th" c.ne "'"" be. 
•nc• ol Expert Appraisal Committee (EAC) (lfepplic•<~ 
.all "1llmot detads of 0r1111ng .Af1i1nevl AganCMIS, whic:llll.as n..,. coi'ISINGIIKI BW{sV TW\•) ofong wllh underlaldng to 11M eflec:l lh<ot oil ,........,.ry ,....u, .. 
~upr11ma Court pfOYided In Aonexura.Vll of ;uidolinu ~•ted 24.01l.2020 In.._ d abendoniMI/ failed BW(sV TW(eyPfezotn~~lerjs), if eny. n. pp is 
·~ In the event of any rrishapl unfortunate lnt: !•••I due to ne91gonce In -g -.res lor pt11118tlllon of acddent duo to fallngln Bora Wei. both 

• t t.-e held respon$ible and penal adion aa per extant Ga~arnment rule& shall bt taken. 

r or~ed o~bove is likely to result In tha cancvflaflon af hOC and legal1cti0n agalnat the p.roponenL} 

11J.1• iif11:RTR' ~. ~m. "'!'{~ - 110011 I 18!11, Jamnagar House, Mansingh Ruad • .'iew l>clhi-1101111 
Phone: (011) 23383561 F.x: 23382051, 23386743 

Webslt~: tJI"a-noc.gov.in 

d~ _. ';l)q.r ii.m 
SAVEU \Hk-SAVf:un: 
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E NUTRITIONS PVT L TO (2025-26) 
Nasnganj,Danapur,Patna-800012 

I FSSAIN0.-10417000000483 

I CIN- U00211 BR1995PTC006931 
GSTIN/UIN: 10AABCG4315N1ZX 

State Name : Bihar, Code : 10 
1 
CIN: U00211BR1995PTC006931 

E-M9il : gu(:1tanutritions@gmail.com 

, Consignee (Ship to) 

Cash 
1 State Name 

I Buyer (Bill to) 

: Bihar, Code: 10 

1 RAJU PRASAD 

GULABBAGH 

State Name : Bihar, Code : 10 

! 
1SI i Description of Goods 

I No ! 

I 1 I RESIDUES OF WHEAT 
I 

I 
I 

I 

I i 

I I 

I I I 
I 

I I I I 

I I 
I 

I I 

I 
I I 

j A~ount Chargeable (in words) 

INR Sixty Thousand Only 

Total j 

Company's PAN : AABCG4315N 

Declaration 
1 Above Products are exempted from GST vide 
notification No.-2/2017- Central Tax (Rate) Dt. 28/06 
/17 by Govt. of India, Ministry of Finance & vide S.O. 
67 Dt.- 29/06/17 by Govt. of Bihar. 

Invoice No. Dated 
157 3-Apr-25 

Delivery Note Mode/Terms of Payment 

Reference No. & Date. Other References 
157 dt. 3-Apr-25 

Buyer's Order No. Dated 

Dispatch Doc No. Delivery Note Date 

Dispatched through Destination 
GULABBAGH 

Through Vehicle No. 
WB23D-1339 

Tenns of Delivery 

I 

HSN/SAC Quantity Rate per Amount 

2302 200.000 Q 300.00 
Q l 

60,000.00 

(20,000.00 Kg.) 

I I I 

I I I 

I 
' 

I 

I 
I I I 

I 

' I I 
I 

I 
I 
I 

I 

I I 

I I 
I 

I 
I 

\200.000 Q I I 
1 Rs 60,000.00 j I 

E. & O.E 

for GUPTA NUTRITIONS PVT LTD (2025-26) 

__ Authorised Signatoryj 

SUBJECT TO PA TNA JURISDICTION 

This is a Computer Generated Invoice 
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BILL OF SUPPLY 
GUPTA NUTRITIONS PVT L TO (2025-26) Invoice No. Dated 

Nasriganj, Danapu r, Patna-8000 12 1492 28-Apr-25 

FSSAIN0.-10417000000483 Delivery Note Mode/Terms of Payment 

CIN- U00211BR1995PTC006931 
GSTIN/UIN: 10AABCG4315N1ZX Reference No. & Date. Other References 

State Name : Bihar, Code : 1 0 
1492 dt. 28-Apr-25 

CIN: U00211 BR1995PTC006931 
Buyer's Order No. Dated 

E-Mail : gu~tanutritions@gmail.com 
Dispatch Doc No. Delivery Note Date 

Consignee (Ship to) 

Cash Dispatched through Destination 
State Name : Bihar, Code : 1 0 KATIHAR 
Buyer (Bill to) Through Vehicle No. 
AMRENDRA PRASAD BR01GD-1456 

KATIHAR Terms of Delivery 

State Name : Bihar, Code : 10 

Sl Description of Goods HSN/SAC Quantity Rate per Amount 

No. 

1 RESIDUES OF WHEAT 2302 225.0000 350.00 Q 78,750.00 
(22,500.00 Kg.} 

I Total j j225.000 Q I I IRs 78,750.00 
Amount Chargeable (in words) E. & O.E 

INR Seventy Eight Thousand Seven Hundred Fifty 
Only 

Company's PAN : AABCG4315N 

Declaration 
Above Products are exempted from ,GST vide 
notification No.-2/2017- Central Tax (Rate) Dt. 28/06 for GUPTA NUTRITIONS PVT L TO (2025-26) 

/17 by Govt. of India, Ministry of Finance & vide S.O. 
67 Dt.- 29/06/17 by Govt. of Bihar. Authorised Signatory 

SUBJECT TO PATNA JURISDICTION 

This is a Computer Generated Invoice 
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BILL OF SUPPLY 
GUPTA NUTRITIONS PVT LTD (2025-26) Invoice No. Dated 

Nasriganj,Danapur ,Patna-800012 2299 16-May-25 

FSSAIN0. -10417000000483 Delivery Note Mode/Terms of Payment 

CIN- U00211BR1995PTC006931 
GSTIN/UIN: 10AABCG4315N1ZX Reference No. & Date. Other References 

State Name: Bihar, Code : 10 
2299 dt. 16-May-25 

CIN: U00211BR1995PTC006931 
Buyer's Order No. Dated 

E-Mail : gu~tanutritions@gmail.com 
Dispatch Doc No. 

Consignee (Ship to) 
Delivery Note Date 

Cash Dispatched through Destination 
State Name : Bihar, Code : 10 PURNIA 
Buyer (Bill to) Through Vehicle No. 
SATENDRA PRASAD UP53ET -2559 

PURNIA T enns of Delivery 

State Name : Bihar, Code: 10 

Sl Description of Goods HSN/SAC Quantity Rate per Amount 

No. 

1 RESIDUES OF WHEAT 2302 200.000 Q 350.00 a 70,000.00 

(20,000.00 Kg.) 

I Total I 12oo.ooo Q 1 I I Rs 70,000.00 
Amount Chargeable (in words) E. & O.E 

INR Seventy Thousand Only 

Company's PAN : AABCG4315N 

Declaration 

Above Products are exempted from GST vide 
I notification No.-2/2017- Central Tax (Rate) Dt. 28/06 for GUPTA NUTRITIONS PVT LTD (2025·26) 

/17 by Govt. of India, Ministry of Finance & vide S.O. 

I 67 Dt.- 29/06/17 by Govt. of Bihar. Authorised Signatory 

SUBJECT TO PATNA JURISDICTION 

This is a Computer Generated Invoice 
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Qualissure Laboratory Services ~ W'~~ 
361, Prantick Pally, 4S/361, 8o5e Pukur Road, Kolkata -700107 

Email : qualissure@aniail.com. infCJU?qual issure.com; Mob.No. 98312 87086 ; 9830093976 TC-6271 

DOC NO: QLS/SAMP/08-D/00 

Name & Address Of the Customer : 

M/S. Gupta Nutritions Private Limited 
Nasriganj, Danapur, Patna, 

Bihar, PIN: 800012, India 

TEST REPORT 
ULR No. 
Report No. 
Date 
Sample No. 
Sample Description 
Sample Mark 
Date of Performance 

Sample Submitted On 
Ref No. Date 

Analysis Result 

:TC627125000001454F 

: QLS/MR/W/25-26/C/26 
: 16.04.2025 
: QLS/MR/W/25-26/26 
: Drinking Water 
: MSKGL/FD/2025-26/04/00039 

: 08.04.2025-16.04.2025 

: 07.04.2025 

: Verbal Confirmation 

Table 1 • Organoleptic and Physical Parameters 
IS 10500:2012 (RA 2018) 

51. 
Test Parameter Test Method 

Amd.1,2 &3 

No. Acceptable Permissible 

Umit Limit 

i. Colour in Hazen Units IS 3025 (Part 4): 2021 5 15 

ii. Odour IS 3025 (Part 5): 2022 Agreeable Agreeable 

iii. pH Value at 25°C IS 3025 (Part 11): 2022 6.5-8.5 No Relaxation 

iv. Turbidity in NTU IS 3025 (Part 10): 2023 1 5 

v. Total Dissolved Solids (as TDS) in mg/1 IS 3025 (Part 16): 2023 500 2000 

Table 2: General Parameter Concer ning Substances Undesirable in Excessive A m ounts 

i. Aluminium (as AI) in mg/1 IS 3025 (Part 55): 2003 (RA 2019) 0.03 0.2 

ii. Ammonia (as NH3) in mg/1 IS 3025 (Part 34): 1988(RA 2019) 0.5 No Relaxation 

iii. Anionic Detergents (as MBAS) in mg/1 IS 13428-2005(Annex K); RA:2018 0.2 1.0 

iv. Barium (as Ba) in mg/1 APHA 241h Edition, 2023 3111 D 0.7 No Relaxation 

v. Boron (as B) in mg/1 IS 13428-2005(Annex L); RA:2018 0.5 2.4 

vi. Calcium (as Ca) in mg/1 IS 3025 (Part 40): 2023 75 200 

vii. Chloramines (as Cb) in mg/1 IS 3025 (Part 26): 2021 4.0 No Relaxation 

viii. Chloride (as Cl) in mg/1 IS 3025 (Part 32): 1988 (RA 2019) 250 1000 

ix. Copper (as Cu) in mg/1 IS 3025 (Part 42): 1992(RA 2019) 0.05 1.5 

X. Fluoride (as F) in mg/1 APHA 241h Ed., 4500 F D: : 2023 1.0 1.5 

xi. Free Residual Chlorine in mg/1 IS 3025 (Part 26): 2021 0.2(min.) 1.0(min.) 

xii. Iron (as Fe) in mg/1 IS 3025 (Part 53): 2003 (RA 2019) 1.0 No Relaxation 

xiii. Magnesium (as Mg) in mg/1 APHA 24th Edition- 2023, 3500 Mg B 30 100 

xiv. Manganese (as Mn) in mg/1 IS 3025 (Part 59): 2023 0.1 0.3 

XV. Mineral Oil in mg/1 IS 3025 (Part 39): 2021 0.5 No Relaxation 

xvi. Nitrate (as NO,) in mg/1 IS 3025 (Part 34): 1988(RA 2019) 45 No Relaxation 

xvii. Phenolic Compounds (as C6HsOH) in mg/1 IS 3025 (Part 43): Sec 1, 2022 0.001 0.002 

xviii. Selenium (as Se) in mg/1 IS 15303: 2003 (RA 2018) 0.01 No Relaxation 

xix. Silver (as Ag) in mg/1 IS 13428:2005 Annex J, (RA: 2018) 0.1 No Relaxation 

XX. Sulphate (as S04) in mg/1 IS 3025 (Part 24): Sec 1, 2022 200 400 

xxi. Sulphide (as H2Sl in mg/1 IS 3025 (Part 29): 2022 0.05 No Relaxation 

xxii. Total Alkalinity (as CaC03) in mg/1 IS 3025 (Part 23): 2023 200 600 

xxiii. Total Hardness (as CaC03) in mg/1 IS 3025 (Part 21): 2009 (RA 2019) 200 600 

xxiv. Zinc (as Zn) in mg/1 IS 3025 (Part 49): 1994 (RA 2019) 5 15 

• The re.•mlt!> rt"lute on(r to tlte itemM tested. 
• Tlli.<> Test Reporl .'iltnll11ot he reproduced withm11 tlte permi.'i.<iion ofQuali~.~ure l.ttbortttory Sen•il·e .... 

Result 

<5 

Agreeable 

7.29 

<1.0 

124 

<0.01 

<0.1 

<0.02 

<0.1 

<0.5 

15.8 

<0.1 

31.8 

<0.02 

<0.1 

<0.1 

<0.05 

6.7 

<0.02 

<0.5 

<0.5 

<0.001 

<0.01 

<0.1 

9.4 

<0.05 

8.0 

67.3 

<0.02 

Page l of 2 

• The resen•ed par/ of.mmpl~(s), except perb;futhle '>nntpl~(!i), ~lutll be retai11ed for 30 dlly.'> from tile date of i~..:ue of lite Ti.'tl Report. 
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Qualissure Laboratory Services 
361. Prantick Pal1y. 451361. Bose Pukur Road, Kolkala ·700107 

Email : qualissur~il.com. info.'U;qualissure coru : Mob.No. 983t2 87086 ; 9830093976 TC-6271 

Report No. : QLS/MR/W/25-26/C/26 

Date : 16.04.2025 

Table 3· Parameter Concerning Toxic Substances 

i. Cadmium (as Cd) in mg/1 IS 3025 (Part 41): 2023 0.003 No Relaxation <0.002 

ii. Cyanide (as CN) in mg/1 IS 3025 (Part 27): 1986(RA 2019) 0.05 No Relaxation <0.02 

iii. Lead (as Pb) in mg/1 IS 3025 (Part 47): 1994 (RA 2019) 0.01 No Relaxation <0.01 

iv. Mercury (as Hg) in mg/1 IS 3025 (Part 48): 1994(RA 2019) 0.001 No Relaxation <0.001 

v. Molybdenum (as Mo) in mg/1 APHA 241h Edition, 2023, 3113B 0.07 No Relaxation <0.05 

vi. Nickel (as Nil in mg/1 IS 3025(Part 54):2003 (RA 2019) 0.02 No Relaxation <0.02 

vii. Pesticides in IJ.g/1 See Table 5 See Table 5 No Relaxation See Table 5 

viii. Polychlorinated biphenyls (as PCBs) in mg/1 ASTMD 5175-91, RA 2003 0.0005 No Relaxation <0.0005 

ix. Polynuclear hydrocarbons (as PAH) in mg/1 APHA 241h Edition, 6440:2023 0.0001 No Relaxation <0.0001 

x. Total Arsenic (as As) in mg/1 IS 3025 (Part 37): 2022 0.01 No Relaxation <0.01 

xi. Total Chromium (as Cr) in mg/1 IS 3025 (Part 52): 2003 (RA 2019) 0.05 No Relaxation <0.05 

Table S· Pesticide Residues limits and Test Method 
i. Alachlor in iJ.g/1 EPA 508, 1995 20 No Relaxation <2.0 

ii. Atrazin in IJ.g/1 EPA 508, 1995 2 No Relaxation <1.0 

iii. Aldrin/Dieldrin in IJ.g/1 EPA 508, 1995 0.03 No Relaxation <0.01 

iv. Alpha HCH in iJ.g/1 EPA 508, 1995 0.01 No Relaxation <0.01 

v. Beta HCH in llg/1 EPA 508, 1995 0.04 No Relaxation <0.01 

vi. Butachlor in llg/1 EPA 525.2, 1995 125 No Relaxation <50.0 

vii. Chlorpyriphos in llg/1 EPA 525.2, 1995 30 No Relaxation <0.1 

viii. Delta HCH in llg/1 EPA 508, 1995 0.04 No Relaxation <0.01 

ix. 2,4- D in IJ.g/1 EPA 515.1 30 No Relaxation <10.0 

X. 
DDT (o,p and p,p isomers of DDT, 

EPA 508, 1995 1 No Relaxation <0.1 
DDE, DDD) in iJ.g/1 

xi. 
Endosulfan 

No Relaxation 
(Alpha, beta and sulfates) in 11g/l 

EPA 508, 1995 0.4 <0.1 

xii. Ethion in IJ.g/1 EPA 1657A 3 No Relaxation <1.0 
xiii. Gamma HCH in iJ.g/1 EPA 508, 1995 2 No Relaxation <0.01 
xiv. Malathion in IJ.g/1 EPA 8141A 190 No Relaxation <1.0 
XV. Methyl parathion in iJ.g/1 EPA 8141A 0.3 No Relaxation <0.1 

xvi. Monocrotophos in IJ.g/1 EPA 8141A 1 No Relaxation <0.1 
xvii. Phorate in IJ.g/1 EPA 8141A 2 No Relaxation <1.0 

xviii. lsoproturon in IJ.g/1 EPA 532 9 No Relaxation <1.0 

Table 6: Bacteriological Quality of Drinking Water 

Norms as per 
SI.No. Test Parameter Test Method IS 10500: 2012 (RA 2018) Result 

Amd.2 

1. E.Coli/100ml IS:15185-2016 (RA 2021) Not Detectable Not Detected 

2. Total Coliform Bacteria/100ml IS:15185-2016 (RA 2021) Not Detectable Not Detected 

Remarks: The results of the tested parameters are within the permissible limit as per drinking water standard of IS 10500:2012 so the 
water is potable. 

Report Prepa~d By: for Quallssure Laboratory Services 
Reviewed & Authorized By 

-------

~
f;;:·~-~ J9G~ c:ha~~rty, Mtcr9blologist 
.\ c.. (Authori1ed Signatory) 

~-/ 

-£nd of the Report--

• Tlu! re:mlt!!. relut~ on~•· to tile itenr('i) tested. 

for Qualissure Laboratory Services 
Reviewed & Authorized By 

• T!Jis Test Report .<;/rn/1 1101 he reproduced witllout tlte permi.\·~·ion of Qualis:mre l.llborutory Sert•iu,·. 

Page2of2 

• The re.<wrt•ed part ofsample(s). except perishable mmpl~({). ~Ita// b~ ret11i11ed for 30 dny ... from the date of is:mc of the Te'it Report. 
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Qualissure Laboratory Services 
3~ckPally, 

45/361, =~r Road, 
Kolkata - 700 l 07 

Email : qualissure@gmail.com 
~ob.No. : 9831287086 

9830093976 NABL ACCREDITED, WBPCB & ISO 9001:2015 CERTIFIED LABORATORY 

DOC NO: QLS/SAMP/08-D/00 

Name & Address Of the Customer: 

M/S. Gupta Nutritions Private limited 
Nasriganj, Danapur, Patna, 
Bihar, PIN: 800012, India 

TEST REPORT· 
Report No. 

Date 

Sample No. 

Sample Description 

Sample Mark 

Date of Performance 

Sample Submitted On 

Ref No. Date 

Analysis Result 

: QLS/MR/W/25-26/C/26A 

: 14.04.2025 

: QLS/MR/W/25-26/26 

:Drinking Water 

: MSKGL/FD/2025-26/04/00039 

: 08.04.2025-14.04.2025 

: 07.04.2025 

: Verbal Confirmation 

Table 3 Parameter Concerning Toxic Substances 

Sl. 
Test Parameter Test Method 

IS 10500:2012Amd. 1 & 2 
No. Acceptable Limit Permissible Limit 
1. Trihalomethanes 

a) Bromoform in mg/1 APHA 6232 0.1 No Relaxation 

b) Dibromochloromethane in mg/1 APHA 6232 0.1 No Relaxation 
c) Bromodichloromethane in mg/1 APHA 6232 0.06 No Relaxation 
d) Chloroform in mg/1 APHA6232 0.2 No Relaxation 

Remarks: Water is potable in respect to the above parameters of IS 10500:2012(RA- 2018} 

Report P~poml By: 

• Tilt! resulb relitle only to tilt item(';) te.<;ted. 

-End of the Report--

for Quallssure laboratory Services 
Reviewed & Authorized By 

• This Test Report .~lw/1 not he reproducetlwitllout the permi'i.'iion of Qualiss11re /.(lboratory Serl'ice.'i. 

Result 

<0.05 

<0.05 
<0.05 
<0.05 

• The rest~n•etl part of.\'llmplt.(s}, except perisltab/e sample(.~). c;ho/1 be retttifled for 30 dt~v.r; fromtlte i/ate of i.<;slle oft he Te.~t Report. 
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r:PHEET Emblem I 

PHEET LIB PRIV I TE LIMITED 
ISO 45001:2018, ISOIIEC 17025:2017 Certified & NABL Accredited Lab 

Teatlng Of Water/Waste Water/Ambient Air/Stack Emission & Noise 
under 01 Roof, located in Bhagirathllane, Opposite Malaria Oontrol Office, Aahok Rajpath, Mahendru, Patna-800006 

Emai! . :.. Phe_etlab@gn:t~ll .c9m/_sharm._a_,~.!:H!Jldra_bhan_9@gmai l .com 

Mob.- 9065103567/9546991814 

TEST REPORT 

Sample/Report No. TC-136692S00000419F Report Issue Date:- 24/04/2025 
Name & Address:-M/S Gupta Nutrition Pvt. Ltd. Nasriganj, Danapur,Patna-800012 

Description of Sample :-Ambient Air Weather Condition- Clear 

Order No:- Verval Order Temperature-38° c 

Sampling done by Santosh Thakur (Chemist) ,PHEET,Lab Humidity- 45% 

Sampling Duration : 24 Hours Wind direction- East To West 
Sampling Date:- 21/04/2025 

Date of Analysis:- 22/04/2025 End Date of Analysis:- 24/04/2025 
Sampling Place:-Main Gate 

Sr .No. Test Parameters Units Of 
Measurements 

NAAQ Standards 
Results 

E(P)A, 1986 

1 PM10 J.lllm' 100 83 

2 PM2.5 IJ&/m' 60 52 

3 (502) 1££/m' 80 18.46 

4 ( N02 } IJ&/mJ 80 26.49 

REMARKS 

Analyzed all 04 parameters are within acceptable limit 

End of the Test Report, 

T~~ C 1ST 

Note 1 Text Reports Are Valid For The Sample Tested In Our Lab 
2 Water 1 Waste Water Sample& Would be preserved /stored in our lab, for next 15 Days. 

since the receiving date, thereafter, would be disposed off. 
3 S01mple Tested Are Not Returnable. Unless Stated For 
4 Te.,l Report 01re Not V011id For Judiclill Purpose 
5 In Cau Of Any Du~pute . II would Be the subjec:l or Patna Juri•dtc:llon 

Method reference 

15-5182(Pilrt 23} 

IS-5182(Part 24) 

15:5182 (Part 2) 

IS :5182(Part -6} 

p 1/1 

I 

! 
l 

I 
I 

... i 

I 

. I 
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PHEET L.AB PR~IVATE LIMITED 
ISO 45001:2018, JSOIIEC 17025:2017 Certified & NABL Accredited lab 

Testing Of Water/Waste Water/Ambient Air/Stack Emission & Noise 
under 01 Roof, located In Bhaglrathllane, Opposite Malaria Control Office, Ashok Rajpath, Mahendru, Patna-800001i 

Email ~tltb-Gslm~m/_t.t:Huma.chan.dr~bhan9@gmall.com 

Mob.· 9065103567/9546991814 

TEST REPORT 

Sample/Report No. TC-136692S00000420F Report Issue Date:- 24/04/2025 

Name & Address:-M/S Gupta Nutrition Pvt. Ltd. Nasrlganj, Danapur,Patna-800012 

Description of Sample :-Ambient Air Weather Condition- Clear 

Order No:- Verval Order Temperature-38° c 
Sampling done by Santosh Thakur (Chemist) ,PHEET,lab Humidity- 45% 

Samphng Durat1on : 24 Hours Wind direction- East To West 

Sampling Date:- 21/04/2025 
Date of Analysis:- 22/04/2025 End Date of Analysis:- 24/04/2025 

Sampling Place:- Grouping Area 

j Sr.No. Test Parameters 
Units Of NAAQ Standards 

Results 
Measurements E(P)A, 1986 

1 PM10 N/m' 100 78 

2 PM2.5 N/m' 60 49 

3 {SOzl v-&Jm' 80 18.19 

4 { N01) v-&/m, 80 26.76 

REMARKS 

Analyzed all 04 parameters are within acceptable limit 

r \ ' :> End of the Test Report, 
. 1.:1.. / 

· ~ cffi ST 

Noce 1 Tut Repom Are V11td For The 8Mipfl Tetled In Our U.b 
2 W1t1r I w .. te Wiltlr Slmplet Would be pretwved ltlored 1n our l1b, for next 15 D1y1 

••nee the receiVIng d1te. there1fter. would be dltpoMd off. 

3 S1mpll Tuted Are Nol Returnable. Unless St1t1d For 

4 Tetl Report ~re Not V•hd For Judic:iel Purpoll 
!I In Cau Of Any D1aput1 It would Be the tubJet:t of P1tn1 Juntdll:tlon 

Method reference 

IS-5182(Part 23) 

15-5182(Part 241 

15:5182 (Part Z) 

IS :5182fPart -6) 

Pl/1 

t 

i 
I 

I 
I 
~ 

: 

I 

I 

I 
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(PHEET Elii!iiril -·-

PHEET LA,B P;R1IVATE LIMITE.D 
ISO 45001 :2018, ISOnEC 17025:2017 Certtfled & NABL Accredited Lab 

T"ttno Of Water/Waste Water/Ambient Alr/Shlck Emission & Noise 
under 0, Roof. locat.ct In 8hagltathllane. Opposite Malarfa Control Office. Ashok Rajpath. Ma .... tl ... ~et-Nt .... ru. Patna-800006 

Emell • phe.tlabG.gmall.com/ sharma.chandrabhan9Qgmart.com 
Mob .• 9065103567 / 9546991814 

TEST REPORT 

: s.t-npie/R~rt No TC -136692500000421F R~port Issue Date·· 24/04/2025 
1111•rH & Add~s MIS Gupta Nutrition Pvt. Ltd. Nasrtcanj, O.napur,Patna-100012 
I ~n of S.mplr ·Amb•ent A.r Weath~r CondltiOfl· Clear 

I Or~ 1\io · Vprval Or!kr Temperature· 38° c 

js.mpl•n& done tr; ~ntosh Tllakur (Chemtst) ,PHEET,lab Humtdity· 45% 

~ ~mph"f! DuratiOn 24 Hours Wind direction- East To West 
l ~ampl•ng Date . 21/04/2025 

!=>att' of Analysn. 22/04/2025 End Date of Analysrs;- 24/04/2025 
SarT' ohng Place - Mill Area 

I 
' Units Of NAAQ Standards 

: Sr lila 1 li!'St Parameters Results 

I Measurements E(P)A,l986 

1 I PMlO IJ&fm• 100 92 

2 
l PMZ.S IJ&Im, 60 55 

3 ISOzl IJ&fms 80 18.76 

• I NOJI .,.)mJ 80 29.19 

REMARKS 

Analyzed all 04 parameters are within acceptable limit 

End of the Test Report, P 1/1 

NOll! t T•.d Repotta An V•lld f01 Tht Samp6t TtaiH In Our L&b 
2 W.CW I Wnce Willet S•m.,._a Woutd N ptnened / 1t01.cl tn our lab fOf n .. t 15 0.~1 

r.lfiUI 1M rKei~Mt d•tt thett-'lef *OUkl N dlapoaed oft 

l s.mplt Te.atd lut HOI AttUtniDit Unltaa Stlted JOf 

4 fe•t Repot'l ••• r.ot V•hd f Of Judlual PutpoH 
5 Ill c ... Of .,., Chr.pute " ..ould Be lN •ut~tK• ol , ...... Jun.ckbon 

Method re-ference 

IS-5182(hrt 23) 

IS.SWIPart 241 

15:5182 (Part 2) 

IS :5182(Part -6) 

I 

I 
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PHEET LAB PRIVATE LIMITED 
ISO 45001 :2018, 150/IEC 17025:2017 Certified & NABL Accredited Lab 

Testing Of Water/Waste Water/Ambient Air/Stack Emission & Noise 
under 01 Roof, Located In Bhaglrathl Lane, Opposite Malaria Oontrol Office, Ashok Rajpath, Mahendru, Patna-800006 

~maj~he_e_tlab@gmall.comU~.Ila~ma,chandrab_b~!:l2@gmail.com 
Mob.- 9065103567/9546991814 

TEST REPORT 
Sample/Report No.TC-136692500000422F Report Issue Date:- 24/04/2025 

Name & Address:- -M/S Gupta Nutrition Pvt. Ltd. Nasriganj, Danapur,Patna-800012 

Description of Sample :-Ambient Noise 

Order No:- Verval Order 

Sampling done by Santosh Thakur Chemist ,PHEET,Lab 

Sampling Date:- 21/04/2025 

Date of Analysis:- 21/04/2025 

AMBIENT NOISE RESULT 

Daynme 
SLNO. Noise location 

LMax LMin Leq Test Method 

l Grouping Area 56.5 44.6 53.49 IS: 9989 

Noise (Ambient Standard) 

Area Code Category of Area 
Limit in dB (A) Leg 

DayTime 

A Industrial Area 75 

B Commercial Area 65 

c Residential Area 55 

D Stlence Zone 50 

REMARKS 

Sound Level during Day time was found (53.49 Leq) 

End of the Test Report, 

Note : 1. Text Reports Are Valid For The Sample Tested In Our Lab 
2 Water I Waste Water Samples Would be preserved I stored in our lab, for next 15 Days. 

since the receiving date. thereafter. would be disposed off. 
3 Sample Tested Are Not Returnable, Unless Stated For 

" Test Report are Not Valid For Judicial Purpose 
5 In Case Of Any D1spute. II would Be the subject of Patna Jurisdiction. 

NightTime 

70 

55 

45 

40 

p 1/1 

1 
I 
I 
I 
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I PHEET Emblem I 

PHEET LIB PRIV I TE LIMITED 
ISO 45001:2018, ISOIIEC 17025:2017 Certified & NABL Accredited lab 

Testing Of Water/Waste Water/Ambient Air/Stack Emission & Noise 
under 01 Roof, located In Bhaglrathllane, Opposite Malaria Oontrol Office, Ashok Rajpath, Mahendru, Patna-800006 

Email • pl}_eejlal~@g_m!!J1&9.mLs!:ulrma.c_lland~ab!lan9@gmail.eorn 
Mob.- 9065103567/9546991814 

TEST REPORT 
Sample/Report No.TC-136692500000423F Report Issue Date:- 24/04/2025 

Name & Address:- ·M/S Gupta Nutrition Pvt. Ltd. Nasrlgan], Danapur,Patna-800012 
Description of Sample :-Ambient Noise 

Order No:- Verval Order 

Sampling done by Santosh Thakur Chemist ,PHEET,lab 

Sampling Date:- 21/04/2025 

Date of Analysis:- 21/04/2025 

AMBIENT NOISE RESULT 

DayTime 
Sl.NO. Noise Location 

l Max LMin L eq 

1 Mill Area 72.5 63.8 68.76 

Noise (Ambient Standard) 

Area Code Category of Area 
Limit in dB (A) Leg 

DayTime 

A Industrial Area 75 

8 Commercial Area 65 

c Residential Area 55 

D Silence Zone 50 

REMARKS 

Sound Le11el durlng Day time was found (6B.76Leq) 

End of the Test Report, p 1/1 

Note: 1. Text Reports Are Valid For The Sample Tested In Our Lab 
2 Water 1 Waste Water Samples Would be preserved /&tored in our lab, for next 15 Days, 

since the receiving date, thereafter, would be disposed off. 
3 Sample Tested Are Not Returnable, Unless Stated For 
4 Test Report are Not Valid For Judicial Purpose 
5. In Case Of Any Dispute. It would Be the subject of Patna Jurisdiction. 

Test Method 

IS: 9989 

NightTime 

70 

55 

45 

40 
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PHEET LIB PRIV I TE LIMITED 
ISO 45001:2018, 150/IEC 17025:2017 Certified & NABL Accredited Lab 

Testing Of Water/Waste Water/Ambient Air/Stack Emission & Noise 
und@r 01 Roof. Located In Bhaglrathl Lane, Opposite Malaria Control Office, Ashok Rajpath, Mahendru. Patna·800006 

Email ~ .P!Jeetlab@gmall.com/ sharma.chandrabhan9@gmailcom 
Mob. - 9065103567 /9546991814 

TEST REPORT 

I. Sample/Report No.TC-13669250000042SF Report Issue Date:- 24/04/2025 

Name & Address:- -M/S Gupta Nutrition Pvt ltd Nasriganj Oanapur Patna-800012 . . 
Descnptton of Sample :-Ambient Noise 

Order No:- Verval Order I 
Sampling done by Santosh Thakur Chemist ,PHEET,Lab 

Sampling Date:- 21/04/2025 

Date of Analysis:- 21/04/2025 

AMBIENT NOISE RESULT 

Sl.NO.~ DayTime 
Noise Location 

' 
lMax lMin leq Test Method 

1 
i Main Gate I 58.4 52.8 S4.U 15:9989 

I 

Noise (Ambient Standard) 

Area Code 
Umit in dB (A) Leg 

category of Area 
DayTime Night Time 

A lndustroal Area 75 

8 Commerctal Area 65 

c Re~•dential Arpa 55 

D Silence Zone 50 

REMARKS 

Sound Level during Day time was found (54.12leq) 

,., End of the Test Report, Pl/1 

~ t 

Note 1 Text Reporta Art Vahd For The Sample Tested In Our Lab 
2 Water I Waste Water Samples Would be pre1ervad I 1tored in our lab. for next 1 S Oaya. 

11nce the receiving date, thereafter. would be disposed off. 
3 Sample Tested Ate Not Returnable. Unless Stilted For 
4 Tnt Report are Not Valtd For Judicial Purpose 
5 In Cne Of Any 01r.pule . lt would Be the subJect of Patna Junadu;tton 

70 

55 

45 

40 

I 

l--~c ~ 
Apr/'M-fi'ssued by 

br. c 'e_ Sbarma 
CMO cum TM 
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I PHEET Embltm I n: • ..,. 

PHEET LAB PRIVATE LiiMITE·D 
ISO 45001 :2018, 150/IEC 17025:2017 Certified & NABL Accredited lab 

Testing Of Water/Waste Water/Ambient Air/Stack Emission & Noise 
under 01 Roof. Located In Bhaglrathl Lane, Opposite Malaria Control Office, Ashok Rajpath, Mahendru. Patna-800006 

Email • pheetl,b.@.gmaU.~om/ '!harma.cha!'ldr@.bhan9@gmail.eom 
Mob.· 9065103567/9546991814 

TEST REPORT 
Sample/ Report No.TC-136692500000424F Report Issue Date:- 24/04/2025 

Name & Address:· ·M/S Gupta Nutrition Pvt. Ltd. Nasriganj, Danapur,Patna-800012 
Description of Sample : DG Noise 

Order No:- Verval Order 

Sampling done by Santosh Thakur Chemist ,PHEET,Lab 

!Sampling Date:-21/04/2025 
Date of Analysis:· 21/04/2025 

J 
I 

I 
I 

I 

DG NOISE RESULT 3SKVA 

I DayTime 
SLNO. Noise Location 

LMax LMln Leq 

1 DG Model .No BFP4KG/35/WC 68.2 65.4 67.19 

Noise (Ambient Standard) 

Area Code Category of Area 
Limit in dB (A) Leg 

DayTime 

A Industrial Area 75 

B Commercial Area 65 

c. Re!>1dential Area ss 
0 Silence Zone so 

REMARKS 

End of the Test Report, 

Note 1 Text Reports Are Valid For The Sample Teated In Our L.ab 
2 Water I Waate Wattr Semple~ Would be preaenred /etored in our lab, for next 1 S Daye 

11nce the recelvlng dele. thereafter. would be dlapoaed off. 

3 Sample Tested Are Not Returnable, Unleas Stated For 
.t Te•t Report are Not Valid For Judicial Purpose 
S In Cue Of Any Otapute. It would Be the subject of Patna Jurisdiction 

p 1/1 

Test Method 

15:9989 

NightTime 

70 

55 

45 

40 
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CITY OF NAGAR 

NAGAR PARISHAD DANAPUR NIZAMAT 
PROPERTY TAX DEMAND 

(THIS IS NOT PAYMENT RECEIPT) 

-· -- -------- ---- --· 
pepartment I Section : Revenue Section 
jAccount Description : Property Tax & Others 
!Circle : Danapur 
btd Holding No. : 

Name : GUPTA NUTRITIONS PRIVATE LIMITED 
uardian Name : 

Ward No :34 
SAS No. : DMC/3410057953 
PID :212026159 
New Holding No. :160 
Revenue Circle I Mahal : NA ~~Print Date Time :12..{}3-2024 14:36:30 

ddress : BISCUIT FACTORY ROAD NASRIGANJ DIGHA DANAPUR PATNA BIHAR 800012 
r· obile No.: 9334113379 ·-- [fo Update please call free 1800 345 7244] .... _ _ ____ ---·-
. LasJ Pa ant Details 
tP!vment-Date aid Am_o....;.u;_.n..;_t _+...;.:._ ----~nt U-pto-- ------

f~-J-2023 6,875.0.Q -----'--· ~2023 
D4e Demand Details 

Arrear Period Arrear Dues urrent Pertod urrent Dues .f.!!a_ d ustmenth"o!a~~es_~ 
_______ N_A ____ ..... ___ -_9. ~-2024 213~06 I 19189 Q_ _: 232395 I 

. _. ... ,., , 9t time Payment for. Water Charge~ 0.00 
____ __ __ Rain Water Harvest/Rebate! 0.00 

L Total Pa able Demand 232,395.00 

·~ 

!Total Demand (In Words} __ -~ Lakh Thirty Two Thousand Three Hundt:ed inety Five __ R_upee_.___s _____ _ 
\ Note:· 
1. This Demand i1J valid upto : 31-43-2024 

• Avail ftve percent rebate on yearly Property Tax /Service charge amount by paying the tax before 30th June of the fiscal year. No penal rate of 

interest at shall be levied if lhe entire tax due is paid' by 30th September of lhe fiscal year. After 30th September of a flacal year penal Interest at the 

rate of 1.5 (one point five) percent per month shall be levred. 

• lllis demand is against the last submitted Sell-Assessment Ratum. In case of any change in your property, you are required to declare the same 

through reassessment retum and get your revised demand for payment of property tax/ service charge. 

• WlllfuUy suppression of material information essential for assessment af holding tax /service charge or under assess the holding tax I service charge, 

will attract penalty action under the BMA Act 2007 and Clause 13 & 14 of Bihar Municipal Property Tax (Assessment, Collection and Recovery) 

. 'ea, 2013. 

!· lrs is only demand and not Payment Receipt .( 'Qi 1fTaA ~. +l'flT. ~ ) 
'• Please take payment receipt from tax collector if payment is made against this demand. 

• You will receive SMS In your registered Mobile no. for amount paid. If SMS is not received verify your paid amount by caDrng ton free no. 1800 345 

7244 

I• Payment of tax shall not confer any legal status to such building structure and/or a legal t!Ue upon their payee. 

or Details Please Visit :https://danapumagarparishad.net 

r Contact at 1800 345 7244 
Issued by : NAGAR PARISHAD DANAPUR NIZAMAT _______ .. __ _ I 

_j 

https://danapumagarparishad.net./bmc.lpOOiclproperty/demand_print.html?uld=d3bNYzBd%2Fc%2BBf5HDhxWMgoTauLI5 1/1 
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Demand Receipt I fpthl• j1 Print 

~ 
~~ 

CITY OF NAGAR 

NAGAR PARISHAD DANAPUR NIZAMAT 

PROPERTY TAX DEMAND 
{THIS IS NOT PAYMENT RECEIPT) 

Department I Section : Revenue Section Ward No :34 

Account Description : Property Tax & Others SAS No. : DMC/34/0113188 

Circle: Danapur PID :212026159 

Old Holding No. : New Holding No. : 160 

Prrnt Date Time :16-10-202413:10:35 Revenue Circle I Mahal : NA 

Name: GUPTA NUTRITIONS PRIVATE LIMITED 

Guardian Name : 

Address: BISCUIT FACTORY ROAD NASRIGANJ DIGHA DANAPUR PATNA BIHAR 800012 

Mobile No.: 9334113379 [To Update please call free 1800 345 7244] 

Last Payment Details 

I 

-
Payment Date Receipt No. Paid Amount Quarter Payment Upto 

12-Q3-2024 DTD0066467 232,395.00 4 2023-2024 

Due Demand Details 

Arrear Period Arrear Dues Current Period 
'--

Current Dues Penalty Adjustment Total Dues 

NA 0 2024-2025 213206 3198 0 216404 

One time Payment for Water Charges 0.00 

Rain Water Harvest/Rebate 0.00 

Total Payable Demand 216,404.00 
---

Total Demand (In 

Words) 
Two Lakh Sixteen Thousand Four Hundred Four Rupees 

Note:-
• This Demand is valid upto: 31-10-2024 

• Avail five percent rebate on yearty Property Tax /Service charge amount by paying the tax before 30th June of the fiscal year. No penal 
rate of interest at shall be levied if the entire taM. due is paid by 30th September of the fiscal year. After 30th September of a fa seal year 
penal interest at the rate of 1.5 (one point five) percent per month shall be levied. 

• This demand is against the last submitted Self-Assessment Return. In case of any change in your property, you are required to declare the 
same through reassessment rerum and get your revised demand for payment of propeny taX/ service charge. 

• Willfully suppression of material infonnation essential for assessment or holding tax /service charge or under assess the holding tax 1 

' 

I 
i 
I 
I 
I 
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BEFORE THF. NATIONAL GREEN TRIBUNAL, 

EASTI~RN ZONE BENCH. KOLKATA 

\Original Application No. 49 ol'2025 IE/)j 

IN THE MATTER OF': 

Mandodh Kum~tr Applicant 
Versus 

State of Bihar & Ors. . .... Respondents 

h.:"iO\V ALL to'' hom those present !'hall C\ltlll' that I. Sanjcl'\ Kumar :\.Junk:! :lt.>cd , "''Ill r.x • .. ·:Jr, "., 
L:ill' ">h. Bushu Dt'tl f'dunka. Director or Uupta ~ulritions p, t. l.td. ha ,·i112 it:; i{l':,!i ' kr..:d I l!'li,.._. .1 t : 
Nusri1-'ani. Danapnr. l'alncL Bihar XOO 0 I 2 f the lksr\mJenl No.12 herl'in td•' hl'reh,· :lf11'' 1int: -

ANUBHAV ANAND AltON, ARHINAV ANANO (Advocatl•s) 
/\-90 I. Apex Golf Avenue. Sector-! . Gn~ater No ida West. U.P. ~0 I ~06 

Moh: 48 117(Jil ~56: 95R2416270: E-mail:ahhinav. kg:ahd~'lll<li l.cntn 

(lle-rcinnfter calh.'d the AdYocatc) to he my/our ..\dl'oratc in the ahovc noted rase au1hori7.c him:-
• To al'l. app(:;Jr :111d pkad in till' ;~hmc nnkd C<lSl' in this Trihunai/C \ •uri Ill" in ;my "thn r r i hl < l ~tl - • ···ur: 

:n '>•.l;;.;j, l i:~ ,,;tJllL l>>.t:• ;,, . il ic·d \II liL11'd cllid aiSil Ill the :IJljll'ilak \ \>llrl in<.:ll! din;,: tk· i t j ~\J (di ll , 

o,ubject lo flU) llll'fll or 1~l'S scpnratcly for each Court h~ 11ll'ills. 

• 

• 
• 

• 
• 

• 

To sign. tile. n:rir; and prc!;ent pleadings, appeals crnss ohjl'l'tion~ 11r l'l'titi•.lns h•r ,.,,•cuti<>n I'CI il'\\ . 
rn·ish•n. \\'ithdraw, CO!llf'l'\lllli:;l· nr other petiti•.ll1S or al'lidavih or Pther docunKnb ~~~ 1n;t) l•c •.kl·1ned 
lll'l'C:-sar: ur proper l\11· thc pl'i"lSCt:ulion 111' the s:tid ca~c in all its :>t:l!!L", -;uhjec! t11 1'· ':' llh' lll n 1· i'L'l"· t. •r 
each ~tag.e. 
Tu lik and take huck lh,cumcnts. 111 admit and/or deny thl' dllnlllll'llfs of'!hc oppo~itc part~ . 
1·n 11 ithdlil\1 or cornpromi'c the saiJ case or •;uhmit Ill arhitr:tliL'Il ~111) ,tilh~rcnc·,·~ •.1r dispute ' !hell 
may ;1rise l••ul~hing or in any manner relating to the said rase. 
To te~ke eXcl·ntion proceedings . 
I he tkp11Sil. dr,m anJ rceein: money. cheques. cash and grant n:ceipt~ hcreL•f' and [(<do all 11ther ach 

:ll1J things \\·hich Ill<!) he lll'Ct:SSar~ [!1 he done J'orliJC progresS and in lhC ,:.,lll'~l' nf'lfll' Jl1'< 1 ~•l'l\tti<•ll 111' 
llll' said ~.·u-;c. 

I•' appt•int and instru~:t an;. 11thcr l.cg:tl Prac·.tili\)ncr auth•Jri/ing him tn c'\L·n·i~-· tfw !l<~'.Wr :111> : 

authnrit~ ht'ITI'y cPnli:rred upon the i\Jvo,·:nc whcne,-er lw may think lit tc: d•' ,,,, illtd -.. i ~n . 1h'-· " '" . ·: • 

Pi' altl.lrrll'Y on \lUI' he hal r. 
• ·\nd I!V.:l. the unJersigned do hcreh) C~):!rce to ralil~' and conlirm all act~ clom· by the· ,\d"''-·,t~•· .,,. hi. 

~ubslitute in thl' tnatler as my/our own ads. as ift.lnnc by meius tn all intl'llls ~111d purpp:,c:;. 
• .'\nd I!Wc undertake that liWe or my/uur Jul) authori/t:d agent W\>ult.l appl·ar in court un all hc·aring•. 

and will in limn the t\dvocatc li.1r appearance when the cost' is calkJ. 
• /\nJ li\Ail• undersigned do hereby ttgre~ nnt to hold the advocate or his snhstilult' respon~ihlc l'or !lw 

result llf the said case. The adjournment costs whenever ordered hy the CtJtJrt <>hall lw o!' thl' 
.-\d\ocatc. 1\'hirh he shall rceeivt· and rc!:1in li>r hirnsel!'. 

• \ ·1d I\}.', . l llLl ·: · .: .~: :l·d d· · h t..:: !..!l ~ ~. :1~rc .. : :h~tl i i tb~.: ,· ... :nt ~d · :11\.: ~ .IJid~o· .. : p .. 11: •d tlit· 1 ... : l . t~r1...··-· , j 1·_. 
ml'lus l1l hr paid to thL' !\,hllC:lll' re111aining unpaid he ,h,JII lw l'11titlcd 1•.• '-' ithdr:t'.\ l·r,q n tiw 
J'I'OSl'etltilll\ o(' the said l'ClSL" Ullliithc ~.Hllt: is p~tid tljl. Jhe 1\:L' :;l'lllnl i•: nnl_: f'ur lh..: ahll\ \' l' .l>l' ~l t h ! 

:tbm c C\1url. I ' \Vc hereby agree that Pllce the rc,·s arc· paid. J·\\\• ''ill ll<.'l b~.· entit li:d !nr lhl· l'c'lt llld 

Pi' the -;anw in :1ny r:t'>l' what~L'l'' l'l' :md ir the ~:a~ ~.· J'!\tl\1111:'' l11r m"r': th:, Jt i .'cdr:. ·!tL , , i;.:it t.d il'·~ 

shall he p>~id again hy ml·fus. 
1:"-l \VITNESS \VHEUEOF liwc do hereunto set my/our hand to th~:sc prcs..:nt:, th,: cPnt<.:nh ,,r 11hid1 
have he en understood by 1m· ius on this Jay ol'202 5. 
,\cecptcLI suhjcl·t Ill the terms ~~r the !i:e1. 

A.\TBAHV :\.'·HND ARON & ,\BIIINAV AN.\i\D 
(l>ltlW\i2003) ( 01762/2007) 

(:\d\'Ot"llll'S) Client 
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Abhinav Anand <abhinav.legal@gmail.com>

Reply/Response - R12 - O.A. No. 49 of 2025 (EZ)
1 message

Abhinav Anand <abhinav.legal@gmail.com> Mon, May 26, 2025 at 5:41 PM
To: cs-bihar@nic.in, "bspcb@yahoo.com" <bspcb@yahoo.com>, msbspcb-bih@gov.in, dm-patna.bih@nic.in, ssp-patna-bih@gov.in, "dfopatnafdivision@gmail.com" <dfopatnafdivision@gmail.com>, dir.ind-
bih@nic.in, "sdodanapur10@gmail.com" <sdodanapur10@gmail.com>, sho-danapur@biharpolice.gov.in, mscb.cpcb@nic.in

Sir/Madam,

Kindly find attached herein the Reply/Response to be filed by the Respondent No.12 i.e. Gupta Nutritions Pvt. Ltd. before the Hon'ble National Green Tribunal, Eastern Zone Bench, Kolkata in the matter of
Manbodh Kumar Vs. State of Bihar & Ors. [O.A. No. 29 of 2025 (EZ)].

Regards,

Abhinav Anand
(Advocate of R12)
Mob: 9582416270

Reply - R12 (Gupta Nutritions Pvt Ltd).pdf
12885K
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